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Rejection of Indian Goods by 
Importers 

L019. SHRI   RAMCHANDRA BHA-
RDWAJ; 

DR. H. P. SHARMA: 
SHRIMATI MAIMOONA 

SULTAN: 

Will the Minister of COMMERCE be 
pleased to state; 

(a) what are the details of diffe 
rent items of exports along with 
their value and quantum which were 
rejected     by  various importers     of 
Indian goods during 1983, 1984 and so 
far during 1985; and 

(b) what steps are being taken by 
Government to ensure that only goods of 
quality matching with the approved 
samples are exported? 

THE MINISTER OF COMMERCE 
(SHRI ARJUN SINGH): (a) Usually 
acceptance or refusal of goods is a matter 
between exporters and importers and this 
Ministry comes to know of such cases 
only    when   the 

parties aproach it with their complaints. 
Thus complete information as asked for 
is not available with this Ministry. 

(b) For items covered under the 
purview of Compulsory quality Control 
and Preshipment Inspection under the 
Export (Quality Control and Inspection) 
Act, 1963 and which are exported on the 
basis of the approved samples, the 
Inspection Agencies recognised by the 
Government are empowered to carry out 
preshipment inspection and to ensure that 
the consignments offered by exporters 
conform to the approved samples and its 
technical characteristics. Certain items 
involving safety and health hazards are 
not allowed to be exported unless these 
terns conform to minimum safety 
standards also. 

Abolition  of  Sales Tax 

1020. SHRI RAMCHANDRA BHA-
RDWAJ: 

SHRI  BHAGATRAM     MAN-
HAR: 

 


